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ORDER
(DATE OF HEARING 09.09.2003)

This application seeking clarification of the scope of the direction given in

the order dated 19.6.2002 in Petition No. 62/2000 has been filed by NTPC.



2. The Commission in its order dated 19.6.2002 in Petition No. 62/2002
had directed as under:

“28. The petitioner has achieved a PLF of 61.76 % in the previous
financial year and there is continuous improvement over the last five years,
with one unit out. R&M is expected to be completed by November 2003
when further improvement in PLF is expected. As such we feel that a PLF
of 57.5% proposed by the petitioner in its tariff proposal is unreasonable.
We, therefore, order the following Target Availability and Target PLF for the
purpose of payment of full fixed charges and incentive respectively for the
period from 2000-01 to 2003-04:

Year 2000-01 2001-02 | 2002-03 | 2003-04

Target Availability/Target PLF 61.76% 65.00% 70.00% 75.00%

29.  We are also of the view that for the purpose of computation of PLF,
the period of units under R&M shall not be reckoned and relatable fixed
charges for the unit under R&M shall not be paid for and method of
computation of fixed charges and incentive shall be in terms of the
Commission’s  notification dated 26.3.2001, but with Target
Availability/Target PLF indicated above.”
3. It has been submitted that on account of the Commission’s order ibid, the
respondent has disputed an amount of Rs.61.35 crore on account of relatable
fixed charges for the units under R&M and has not made payment to the
petitioner. The clarification has been sought in regard to exact scope of the words

“‘relatable fixed charges for the units under R&M” appearing in para 29 of the

order.

4. It is clarified that “relatable fixed charges for units under R&M” shall be the

proportion of fixed charges for the capacity of units under R&M. To illustrate the



matter further, manner of calculation of fixed charges for the units under R&M is

set herein below:

“‘Annual Fixed Charges for full capacity considering all the units = ‘AFC’
Crore.

Total capacity of the generating station = 460 MW (4x60 MW + 2x110 MW)

Capacity under R&M = 170 MW (1 Unit of 60 MW and 1 Unit of 110 MW),
and

Duration of R&M = 60 days

“‘Relatable fixed charges for units under R&M” shall be = Rs. AFC x

(170/460) x (60x365) Crore.

Amount of Fixed charge for available capacity payable during the period of

R&M = Rs. AFC x (460-170)/460) x (365-60)/365 Crore.

5. With the above clarification, IA No. 30/2003 stands disposed of.
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